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CBI Inquiry against a Freedom
fighter of Gaya, Bihar

3381. SHRIMATI SURYAKANTA
PATIL; Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have recei~
ved g letter from Members of Parlia-
ment, dateq 7th February and 8th
August, 1990 regarding withdrawal
of politically moticated inquiry Order
of C.B.I. agq against a freedom fighter
‘of Gaya in Bihar;

(b) whether it is a fact that the
then Government had on 6th January,
1988, sent a -wireless message to the
Collector and Treasury Officer of Gaya
to stop the payment of pension to the
‘ibove freedom fighter and this unwar-
ranted, politically motivated order
was invalidated by the Hon’ble Patna
High Court and the freedom fighter is
drawing his regular pension;

{¢) whether Government ordered the
C.B.I. inguiry on ihe invalidation of
the above order and the same is con-
tinuing for one year and have not
jound any irregularify in the grant
of pension; and

(d) if so, the details of the facts in
this regard and by when Government
would withdraw the inquiry by the
CBI.?

THE MINISTER Q¥ STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI SUBODH KANT SAHAY):
42) and (b) In the absence of names
-of the Hon'ble Members of Parliament
‘and the details of the case referred
-to therein, it is difficult to say whether
the references cited have been recei-
¢ed by this Ministry.

Presumably the Hon'ble Member is
referring to the case of the Swatant-
rala Sainik Samman Pnsioner of Dis-
trict Gaya (Bihar), whose pension was

stopped telegraphically on  7.1.1988.
He no doubt, approached the Hon'ble
Patna High Court and as per their

order, he is getting pension. It is,
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however, not correct to say that the
stoppage of pension was politically
motivated,

(¢) and (d) The case had been
teferred  to the Central Bureau of
Investigation. As they have not yet
submitteg their report, it cannhof be
said that the pensioner is entitled to
the pension. It is not proposed to
withdraw the enquiries.
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Complaints of Telephone

Subiscribers

Service

3383. SHRIMATI RATAN KUMARIL:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that the
service complaints of telephone sub-
seribers lodged at 198 and other such
numbers on Saturdays and Sundays
are not attended to by the Delhi Gate
Telephone Exchange and many other
Bxchanges in the capital;

(b) if so, what are the reasons
thereof; and

(c) the steps proposed to be taken
in this regard?
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!
i
i

to Questions 234
THE® MINISTER OF STATE OF
THE MINISTRY OF COMMUNICA-
TIONS (SHRI JANESHWAR MISH-
RA): (a) No, gir. Telephone service
complaints lodged at ‘198’ in Delhi
Gate and other exchanges in the Capi-
tal are attended‘on all week days in-
cluding Saturdays and Sundays.

(b) and (c) Not applicable in view
ot {a) above.

National Hydrographic = Institute  at
IWAI Office in Faina

3384 SHRI CHATURANAN MISH-
RA; will the Minister of SURFACE
TRANSPORT bpe pleased to state:

(a) whether it is a fact that on the
occasion of the inauguration of  the
Indians Waterways Authority of In-
dia in the year 1986, it was jointly
announced by the then Minister Mr.
Rajesh Pilot and the then Chairman
Mr. Xavier Arakal that a WNational
Hydrographic Institute biggest in the
country would be set up in the cam-
pus of the Inlang Waterways Autho-
rity of India Regional office at Gai-
chat in Patna (Bihar): and

{(by whether responding to
above announcement the Secretary,
Department of Transport, Govern-
ment of Bihar spontaneously declared
that the required land for the pur-
pose may be deemed as transferred
to the Inland Waterways Authority of

the

India pending execution of formal
transferance?
THE MINISTER OF SURFACE

TRANSPORT (SHRI K. P. UNNIKRI-
SHNAN): {(a) During the function
organised by the Inland Waterways
Authority of India on 27th January.
1987 at Patna to inaugurate dredging
operations undertaken by them, there
was no announcement about the Na-
tional Hydrographic Institute. There
was, however, a mention about esta-
bliching a National-level Training
Institute in the IWT Sector.
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